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(b) As the Central Secretariat 
erical Service was decentrallsed 
ith effect from 1-11.62, the requi. 
'" information is not readilY avail-
lie and will have to be collected. 

(c) After decentralisation, it is 
r the cadre nuthorities to review 
,d refix the authorised permanent 
rength of each grade annually and 
make confirmations against such 
fixed strength in accordance with 
e provlSlons of the Central Seere-
riat Clerical Service Rules 1962. 

Seniority Kules 

1648. Shri Mohammad Elias: 
Shrl Warior: 

Will the Minister of Home AlI'alrs 
, pleased to state: 

(a) whether it is a fact that in the 
~nt  Secretariat Service the seni-
·ity Tules are so framed as to place 
,e officials with longer years of ser-
ce in the grade junior to the direct 
!cruits with lesser years of service 
the grade, thereby placing the 
,rmer in a disadvantageous position 
'om the paint ot future promotions; 

(b) if so, whether Government 
msider it just and fair to discrimi-
ate between departmental promo-
~ s and the direct recruits for a 
;'sde of service who are both select-
i because of their suitability for 
Ie post; and 

(c) the steps Government propose 
) take to redress the grievances ot 
lousands of departmental promo-
~ i in this respect? 

The Deputy MinIster In the Mlnlstrf 
r Rome Mairs (Shri L. N. Mlsbra): 
0) to (e). It is a wen recognised 
rinciple that:-

(j) All permanent employees 
rank senior to all temporary 
employ..,s; 

(it) The relative seniority of per-
sons appointed to a grade by 
competitive examination or 
selection would be governed 
by their order of merit; 

(iii) The sen-'ty of temporary 
employees on confirmation 
should be according to the 
order of confllmation; and 

(iv) The seniority of direct re-
cruits vis-a-vis departmental 
candidates should be regulat-
ed by rotation according to 
the quotas fixed for dirert 
recruitmentlpromotion. 

Substantive vacancies in a grade arc 
allotted to direct recruits and promo-
tees in rotation in the proportion 
prescribed for these categories under 
thp rules and the seniority of persons 
so appointed is also regulated in that 
order. Once the need for direct re-
cruitment in a grade is accepted, re-
gulation of seniority in the above 
manner is considered to be the only 
fair and equitable method. 

Central SflM'etarlat Clerical Service 

1649. Shri Warlor: 
8hrl DaJI: 
Shrl Eswara Keddy: 
Shri VasudevlUl Nair: 

Will the Minister of Home Allah'" 
be pleased to state: 

(a) whether he has received com-
plaints from some Employee.' Asso-
ciations nnd Members of Parliament 
that out ot 209 permanent posts of 
Grade II of the Central Secretariat 
Clerical Service as on the lst May. 
1957 which were reserved for the em· 
ployees of the subordinate o ~  only 
135 posts were eventuallY utilised for 
their contlrmation and the remaining 
74 posts were utilised for the confir-
mation of persons belonging to the 
general quota ot the 1st May. 1959 by 
the Ministry of Home Mairs; and 

(b) it so, the steps talren to re-
move this grave injustice to the em· 
ployees. and also the steps proposed 
to be taken to ensure that such cases 
do not occur again'!' 

""e Deputy MiDIlIter In the MInIB· 
try or Rome Mairs (Sbrl L, N. 
MJ.hra): (a) and (b). A statement is 
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laid on the Table 
[Placed in Library. 
.5283/651. 

of the House 
See No. LT-

AboUtlon of the Post of U.D.C. In the 
Central Secretariat 081c,,", 

1650. 8hrl Warlor: 
Shri DaJl: 
Shrl S. M. Banerjee: 

Will the Minister of lIome Affairs 
be pleased to state: 

(a) whether it is a fact that the 
Maxwell Committee, the First Pay 
Commission and the Second Pay 
Commission had all recommended the 
abolition of the posts of Upper Di'vi-
alon Clerk in the Central Secretariat 
omces as it was redundant to the re-
quirements of the Secretariat; and 

(b) if so, the reasons fOr continuing 
this post in the Central Secretariat 
Offices in spite of the very c1e-ar and 
positive recommendations of the above 
high-powered bodies? 

The Deputy MinIIIter In the Minis-
try of Home AtralrlJ (Shri L. N. 
Mlshra): (a) and (b). A statement is 
laid on the Table of the House. 
[Placed in Library. See No. LT-
5284/65]. 

ReeniltmMlt of Adlvasis as Home 

G"""" 
1651. Shri B. C. Soy: Will the 
Minister of Home Affairs be pleased 
to stnte: 

(a) whether it is a fact that the 
Adivasi youngmen of Chhata Nagpur 
region in Bihar and adjacent regions 
... e capable of being good jungle 
scouts in hilly regions with their tra-
dItional bows and arrows; and 

(t.) if so, the steps proposed to be 
taken to equip the Home Guards of 
the region with bows and arrows in 
addition to rifles and guns? 

TIle Deputy Minister Ia the Minis-
try of Home Allalrs (Shrl L. N. 
Mlshra): (a) Yes. Sir. 

(b) No such proposal has so far 
beC'n received from he State o ~ 

ments concerned. 

Facilities to Delenus In KeraJa 

1652. Shrl Vasudevan Nair: 
Shri Warior: 

Will the Minister of Bome Affaire 
be pleased to slate: 

(a) whether journals like ''New 
Age" and "People's Democracy" are 
refused to be supplied to the detenu. 
in Kerala; and 

(b) if so, the reasons therefor? 

The MInIster of Slale In the MtnIs-
try of Home Affair. ·and Minister of 
Defenoe Supplies In the Ministry of 
Defence (Shrl Ha.thI): (a) and 
(b). In pursuance ot the State Gov-
ernment's orders dated the 31st 
August, 1965 prohibiting supply of 
party literature to the detenus, the 
supply to the detenus of the journals 
mentioned was discontinued alter 
31st August. 1965 by the Jail authori-
ties. 

The Government have, however, 
since revised their orders and these 
periodicals, being in lawful circula-
tion, are now being supplied to the 
detcnus at their cost. 

D.A. to Kerala Govern-' 
Empklyees 

1653. Shrl Va.sudevan Nair: 
Shri Warior: 

Will the Minister Of a-Affaln 
·be pleased to state: 

(a) whether the Kerala Govern-
ment have announced the new DA. 
rates for their employees; 

(c) if so, the details thereof; and 

(c) whether there is any proposal 
to convert part of tht' increased Dear-
ness Allowance into Defence Bonds? 

The Ministel' of state Ia the Minls-
try of Home AIIalrs and Minister of 
Defenoe SDl'PU"" In the Ministry of 
Defence (Shri Hath!): (a) Yes. Sir. 

(b) The State Government have, as 
recommended by the Pay Commis-
sion, adopted the following D.A. rates 




